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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 
08/02/2022 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER 
OF OA NO 10 OF 2022 (ADINATH BHUJABALLI KUCHANUR VS MOEF & ORS.) 

1.0 Background 

Grievance in the Original Application No. 10 of 2022 (WZ), titled Adinath Bhujaballi 

Kuchanur Vs MoEF & Ors., as per order dated 08/02/2022 of the Hon’ble NGT, is 

against violation of the Environment Impact Assessment Notification, 2006 (EIA), 

Environment (Protection) Act, 1986 (EPA), Section 25 of the Water (Prevention and 

Control of Pollution) Act, 1974, Section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981, Rule 5 of the Hazardous and other Wastes (Management & 

Tranasboundary Movement) Rules, 2016 and other environmental laws by the 

project proponent (PP) i.e. M/s R. Retail Ventures Pvt. Ltd., in developing residential 

and commercial project at CTS No: 4510, 451/1 and 4513, Village: Chinchwad, 

Taluka: Haveli, District: Pune, Maharashtra.  

The applicant alleged that PP had given the false and frivolous information to the 

State Environment Impact Assessment Authority, Maharashtra (SEIAA) for obtaining 

the Prior Environmental Clearance (EC) dated 30/04/2021, wherein PP had given 

that total land area is 95,516.12 sq-m at CTS no. 4510, 451/1 and 4513 instead of 

total land area of 1,07,422 sq-m at CTS No: 4510 and 4513 and further mentioned 

that CTS No: 4510/1 was falsely added in the prior EC dated 30/04/2021. Also, 

alleged that PP had not obtained the Consent to Establish (CTE) from the 

Maharashtra Pollution Control Board (MPCB) and PP not complied with terms and 

conditions of EC dated 30/04/2021 & allied issues. Hon’ble NGT directed vide Order 

dated 08/02/2022 (copy of Hon’ble NGT Order, dated 08/02/2022 is given at 

Annexure-I) and relevant Order is reproduced as below:  

“7… We deem it just and proper to call a report on the matter in issue in present 

application, from a Joint Committee consisting of:-  

(i) The Representative of the Ministry of Environment, Forest & Climate 

Change (MoEF & CC);  

(ii) The Representative of the State Environment Impact Assessment 

Authority, Maharashtra (SEIAA);  

(iii) The Representative of the Central Pollution Control Board (CPCB); &  
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(iv) The Representative of the Maharashtra Pollution Control Board (MPCB).  

 

8. The Committee is directed to visit the place and submit a factual and action taken 

report within four weeks. The Maharashtra Pollution Control Board will be the nodal 

agency for coordination and logistic support. 

 

9. The report in the matter be filed by the Committee by e-mail at ngt-pune@gov.in 

preferably in the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF.  

10. Applicant is directed to supply the required documents and copy of the 

application to the members of the Committee within a week.  

 

Put up with the report on 08.04.2022…” 

 

2.0 Approach 

In order to comply with the aforesaid Hon’ble NGT Order, the Central Pollution 

Control Board (CPCB) vide email dated 17/02/2022 communicated the nominee 

details to the nodal agency i.e. MPCB and also requested to provide background 

information, copy of the Original Application, other relevant information for reference 

& deliberation in the aforesaid matter. Upon receipt of desired information and 

nominee officials from the nodal agency vide email dated 17/03/2022 & 23/03/2022, 

the joint committee carried-out inspection of the said residential and commercial 

project developing by M/s. R. Retail Ventures Pvt. Ltd., Village: Chinchwad, Taluka: 

Haveli, District: Pune, Maharashtra on 26/03/2022. The following committee 

members were present during the inspection. 

i. Shri Suresh Kumar Adapa, Scientist ‘E’, MoEF&CC, IRO, Nagpur 

ii. Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune 

iii. Shri Pankaj Joshi, Member, SEIAA, Maharashtra 

iv. Shri Kiran Hasabnis, Sub Regional Officer, MPCB, Pune 

 

Also, Ms. Jyoti Sutar, Field Officer, MPCB-Pune has accompanied the joint 

committee during the inspection. Mrs. Uma Mayker representative from M/s R. Retail 

Ventures Pvt. Ltd., was present and provided the visit coordination.    
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3.0 Observations and findings 

This report is outcome containing factual and action taken report of the said joint 

committee based on the preliminary information received from the nodal agency, 

followed by site inspection, information given by PP & Pimpri Chinchwad Municipal 

corporation (PCMC) through MPCB and subsequent discussions of the joint 

committee. The observations & findings of the joint committee are given as below: 

 

i. The PP has obtained the first CC on 06/11/2020, followed by various revised 

CCs obtained from PCMC. (Detail attached at Annexure-II). 

ii. The PP has obtained the Environmental clearance (EC) on 30/04/2021 for 

total plot area (TPA)-95,516.12 sq-m & built-up area (BUA) -19,745.9 sq-m. 

SEIAA restricted the EC for BUA-19,745.90 sq-m (based on valid CC). 

(Detail attached at Annexure-III). 

iii. MPCB has granted Consent to Establish (CTE) on 24/04/2022 for TPA-

95,516.12 sq-m & BUA- 19,745.90 sq-m by stipulating condition that the PP 

shall submit a fresh Bank Guarantee of   Rs. 25,00,000/- towards compliance 

of EC and CTE conditions. It was also decided to forfeit the new BG of Rs. 

3,34,900/- towards starting construction activities without obtaining CTE from 

MPCB. (Detail attached at Annexure-IV). 

iv. As per the Architect’s Certificate dated, 28/04/2022, work has been 

commenced on the site in June, 2021. 

v. The Plinth check certificate is issued by PCMC for cluster ‘C’ (for towers C1, 

C2 & C3) on 16th November, 2021 & cluster ‘B’ (for towers B1 & B2) on 17th 

January, 2022. As per the Architect Certificate dated 28/04/2022, the total 

construction carried out on site is of BUA-19,297 sq-m. for five towers (C1, 

C2, C3, and B1 & B2). (Detail attached at Annexure-V). 

vi. No further construction activity was in progress during the site inspection. 

vii. It was observed that excavated material i.e. top soil (a quantity of 6,933 m3 

as informed by PP) was covered with HDPE tarpaulins and stored at project 

site.  

viii. As per the information submitted by PP that during possession of the plot 

about 540 no. of trees were present on the site, out of which 138 no. of trees 

were cut down for construction activity and 39 trees were transplanted within 

the premises.  
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PP has obtained NOC from the Garden Department of PCMC for cutting of 

208 & 277 no. of trees. (Detail attached at Annexure-VI) with a condition that 

the PP should carry out tree planation 5 times the total no. of trees to be cut 

down. Accordingly, the PP has to carry out total 690 no. of trees. Planation of 

new trees within the premises as per the aforesaid norms of NOC of PCMC 

are under progress (presently 22 no. of trees were planted as on date of 

inspection). Hence, during the inspection, total 424 (402: existing & 22: new 

plantation) no. of trees were observed. Further, as informed by the PP, 

planation of remaining no. of new trees (690 – 22) shall be carried-out in 

phased manner.     

 

ix. During the site inspection, PP informed that tanker water was used for 

construction activity. PP submitted the bills pertaining to the purchase of 

tanker water. 

 

Point wise observations/findings of the joint committee against the allegations made 

by the applicant in OA no. 10 of 2022 are given below; 

S. No. Allegation by the Applicant Observation of the joint committee 

i.  Central Park is the Residential and 

Commercial Project undertaken by 

Respondent No. 6, M/s. R. Retail 

Ventures Pvt. Ltd, situated at CTS No. 

4510, 451/1 and 4513, Village: 

Chinchwad, Taluka: Haveli, District: 

Pune, within the limit and jurisdiction of 

PCMC on total land admeasuring 

95,516.12 sq-m. It has a total BUA of 

49,1315.37, comprising eleven residential 

buildings, one mall office, hotel building, 

one clubhouse and one swimming pool, 

as per the Environmental Clearance, 

dated 30-04-2021. However, the PP has 

not obtained the Consent to Establish 

from Resident No. 3. Further, the PP has 

deliberately not complied with terms and 

The Board has granted a CTE on 

24/04/2022 for TPA-95,516.12 sq-m. 

& BUA 19,745.90 sq-m. by 

stipulating conditions that the PP 

shall submit a fresh Bank Guarantee 

of Rs. 25,00,000/- towards 

compliance of EC and CTE 

conditions. Also, to forfeit the new 

BG of Rs. 3,34,900/- towards starting 

construction activities without 

obtaining CTE from the Board. 
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conditions of Environment Clearance, 

dtd. 30/04/2021. The PP has also not 

complied with the conditions imposed by 

SEAC and SEIAA. 

ii.  That PP had submitted to Respondent 

No. 5, by solemnly admitting that the total 

land area is 1, 07,422 sq-m at CTS No. 

4510 and 4513 and for MAHARERA 

Registration No: P5210005260. However, 

the PP had given false and frivolous 

information to Respondent No. 2 for 

obtaining the Prior Environmental 

Clearance, dated 30/04/2021, by 

solemnly admitting that the total land 

area is 95,516.12 sq-m at CTS No: 4510, 

451/1 and 4513 instead of total land area: 

1,07,422 sq-m at CTS No: 4510 and 

4513, Further, CTS No:4510/1 was 

falsely added in the Prior Environmental 

Clearance dated 30/04/2021 

The PP has submitted that plot area 

on MAHARERA is as per their full 

entitlement, based on purchase 

documentation. 

 

For the purpose of IOD, the PCMC 

authority considers the stringent area 

from PR (property) card, TILR 

(Taluka Inspector of Land Records) 

survey and physical plot boundary. 

Therefore, the IOD is granted on the 

basis of stringent boundary i.e. TPA-

95,516.12 sq-m.  

 

The PR Card submitted by PP is 

attached herewith (Annexure-VII). 

iii.  That PP has illegally been constructing 

the said project without obtaining the 

consent to Establish (General EC 

Condition No.II) 

The Board has granted CTE on 

24/04/2022 for TPA-95,516.12 sq-m 

& BUA 19,745.90 sq-m by stipulating 

conditions that the PP shall submit a 

fresh BG of Rs. 25,00,000/- towards 

compliance of EC & CTE conditions 

& to forfeit the new BG of Rs. 

3,34,900/- towards starting  

construction activities without 

obtaining CTE from MPCB. 

iv.  That PP has not preserved the topsoil 

(EC General Condition Construction 

Phase No: XI) 

During the site inspection, it was 

observed that excavated material i.e. 

top soil (a quantity of 6,933 m3 as 

informed by PP) was covered with 

HDPE tarpaulins and stored at 

project site. No further construction 
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activity was in progress during the 

site inspection. 

v.  That PP has seriously violated the 

Maharashtra (Urban Areas) protection 

and preservation of Trees Act, 1975 (EC 

General Condition-Construction Phase 

No: XIV) 

PP has obtained an NOC for tree 

cutting from PCMC authority on 

25/11/2021. Kindly refer s. no. viii of 

section 3, as above. 

vi.  That more than 200 trees were cut down 

due to this illegal excavation prior to 

Consent to Establish. 

vii.  That PP has not done transplantation of 

39 trees (Annex E). 

It is observed that PP has 

transplanted 39 no. of trees. 

viii.  That PP is extracting groundwater from 

bore wells for construction purposes 

without obtaining permission from 

Ground Water Authority and PP has not 

conducted and groundwater test. (EC 

General Condition- Construction Phase 

No:XI) 

During the joint committee visit, the 

PP informed that tanker water 

(supplied by M/s. Bhairavnath Water 

Suppliers, Hargude Vasti, Chikhli, 

Pune) is used for construction 

activity. PP supplemented the bills in 

support of procurement of tanker 

water. PP has also obtained piped 

water supply NOC from PCMC 

authority on 5/12/2019. 

ix.  That PP has not filed and six-monthly 

report and half yearly Compliance Report 

(EC General EC Condition no. iv). 

PP has submitted six monthly 

compliance report of June & 

December, 2021 to Regional Office 

of MoEF&CC vide email dated 

15/03/2022.  

x.  That PP has not published the 

Environment Clearance in the local 

newspapers. 

PP did not publish the advertisement 

(as per stipulation) after obtaining 

environmental clearance.  

xi.  That PP has adopted most careless and 

reckless attitude towards environment 

protection and improvement 

It is humbly submitted that averments 

are answered in the s. no. i to x, as 

above.  

 xii.  That PP has gravely damaged the 

environment to the tune of Rs. 500 

Crores. 
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xiii. That these above defaults or acts are 

gravely and irreparably damaging the 

environment and ecology and giving 

counter blast to the sustainable 

development. 

xiv. That these above defaults or acts are 

gravely and irreparably damaging the 

environment and ecology and giving 

counter blast to the sustainable 

development. 

xv. That PCMC has utterly failed to stop 

illegal construction activities at site 

deliberately, and PCMC officers have 

neglected to perform their duties for 

protection of environment and ecology, 

and acted against the law (Article 48A 

and 51A (g) of the Indian Constitution). 

xvi. That PP is using groundwater from bore 

well at project site without appropriate 

clearance 

No bore well was observed during 

joint committee inspection.  

xvii. That Environment Clearance is nothing 

but ex-post facto. 

-- The joint committee observed that 

PP has started construction of the 

project activities after obtaining prior 

EC from SEIAA, Maharashtra. Kindly 

refer s. no. i & ii of section 3, as 

above. 

xviii. Illegal enjoyment of road widening area 

and claim of FSI with motive of cheating. 

It is humbly submitted that averments 

are answered in the s. no. i to x, as 

above.  

xix. That PP has illegally constructed five 

building –B1, B2, C1, C2, and C3. 

Kindly refer s. no. v of section 3, as 

above. 

Some of the photographs taken during joint committee inspection dated 26/03/2022 

are given at Annexure-VIII. 
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Item No. 01        (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

Original Application No.10/2022(WZ) 

Dr. Adinath Bhujaballi Kuchanur      Applicant(s) 
Versus 

MoEF & Ors.   Respondent(s) 

Date of hearing: 08.02.2022. 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant(s): Mr. Sudhirchandra Patil, Advocate with Applicant in Person 

ORDER 

1. The issues raised in this application are violation of the Environment

Impact Assessment Notification, 2006 (EIA), Environment (Protection) Act, 

1986 (EPA), Section 25 of the Water (Prevention and Control of Pollution) 

Act, 1974, Section 21 of the Air (Prevention and Control of Pollution) Act, 

1981, Rule 5 of the Hazardous and other Wastes (Management & 

Trnasboundary Movement) Rules, 2016 and other environmental laws and 

causing grave irreparable damage to the environment and ecology by 

releasing the hazardous environmental pollutants in the form of waste water, 

solid waste, hazardous waste and chemicals, stack emission, dust, noise, 

etc., by the Project Proponent (PP) on the following grounds:- 

(i) The Central Park is the Residential and Commercial Project 

undertaken by Respondent No: 6- M/s. R. Retail Ventures Pvt. 

Ltd situated at CTS No: 4510, 451/1 and 4513, Village: 

Chinchwad, Taluka: Haveli, District: Pune within the limit and 

jurisdiction of PCMC on total land admeasuring of 95,516.12 

m2 with total BUA 491315.37 comprising of Eleven Residential 
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Buildings, One Mall Office Hotel Building and One Club House 

and One Swimming Pool as per the Environmental Clearance 

dated 30-04-2021. However, PP has not obtained the Consent 

to Establish from the Respondent No: 3 and further PP has not 

deliberately complied with terms and conditions of Environment 

Clearances dated 30-04-2021 and also PP has not complied 

with the conditions imposed by SEAC and SEIAA. 

(ii) That PP had submitted to the Respondent No. 5 by solemnly 

admitting that the total land area is 1,07,422 m2 at CTS No: 

4510 and 4513 for MAHARERA Registration No: 

P52100025260. However, PP had given the false and frivolous 

information to the Respondent No: 2 for obtaining the Prior 

Environmental Clearance dated 30-04-2021 by solemnly 

admitting that the total land area is 95,516.12 m2 at CTS No: 

4510, 451/1 and 4513 instead of total land area: 1,07,422 m2 

at CTS No: 4510 and 4513 and further CTS No: 4510/1 was 

also falsely added in the Prior Environmental Clearance dated 

30-04-2021. 

(iii) That PP has illegally been constructing the said project without 

obtaining the consent to establish (General EC Condition No: 

II), 

(iv) That PP has not preserved the top soil (EC General Condition-

Construction Phase No: XI), 

(v) That PP has seriously violated the Maharashtra (Urban Areas) 

Protection and Preservation of Trees Act, 1975 (EC General 

Condition-Construction Phase No: XIV), 

(vi) That more than 200 trees were cut down due to this illegal 

excavation prior to Consent to Establish, 

(vii) That PP has not done any transplantation of 39 trees (Annex-

E), 
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(viii) That PP is extracting ground water from bore wells for 

construction purposes without obtaining permission from 

Ground Water Authority and PP has not conducted any ground 

water test. EC General Condition-Construction Phase No: 

XI), 

(ix) That PP has not filed any six-monthly report and half yearly 

compliance report (EC General EC Condition No: IV), 

(x)  That PP has not published the Environment clearance in the 

local newspapers, 

(xi) That PP has adopted most careless and reckless attitude 

towards environment protection and improvement, 

(xii) That PP has gravely damaged the environment to the tune of 

Rs. 500 Crores, 

(xiii) That PP has not provided any road winding area to PCMC and 

is enjoying his own benefits which are nothing but cheating the 

public at large, 

(xiv) That these above defaults or acts are gravely and irreparably 

damaging the environment and ecology and giving counter blast 

to the sustainable development, 

(xv) That PCMC has utterly failed to stop illegal construction 

activities at site deliberately and PCMC officers have neglected 

to perform their duties for protection of environment and 

ecology and acted against the law the Article 48A and 51A (g) of 

the Indian Constitution, 

(xvi) That PP is using ground water from bore well at project site 

without appropriate clearances, 

(xvii) That Environment clearances is nothing but ex-post facto, 

(xviii) That Illegal enjoyment of road winding area and claim of FSI 

with motive of cheating, 
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(xix) That PP has illegally been constructing five buildings: B1, B2, 

C1, C2 and C3, 

(xx) And thus, it is mandatory to stop the project construction work 

permanently till the compliance/rectification of the above illegal 

acts and removal of the defects from the construction. 

2. A substantial question of environment has been raised.

3. Issue notice to the Respondents.  Returnable within four weeks.

4. Applicant is directed to provide copy of the application and relevant

documents to the respondents within a week. 

5. Respondents are directed to submit their reply affidavit within six

weeks. 

6. Applicant is also directed to take necessary steps for service to the

respondents by both ways and also on available email. 

7. We deem it just and proper to call a report on the matter in issue in

present application, from a Joint Committee consisting of:- 

(i) The Representative of the Ministry of Environment, Forest & 

Climate Change (MoEF & CC); 

(ii) The Representative of the State Environment Impact 

Assessment Authority, Maharashtra (SEIAA); 

(iii) The Representative of the Central Pollution Control Board 

(CPCB); & 

(iv) The Representative of the Maharashtra Pollution Control Board 

(MPCB). 

8. The Committee is directed to visit the place and submit a factual and

action taken report within four weeks. The Maharashtra Pollution Control 

Board will be the nodal agency for coordination and logistic support. 
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9. The report in the matter be filed by the Committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 

10. Applicant is directed to supply the required documents and copy of

the application to the members of the Committee within a week. 

Put up with the report on 08.04.2022. 

 Sheo Kumar Singh, JM 

Dr. A. Senthil Vel, EM 

 Dr. Vijay Kulkarni, EM 

February 08, 2022 
Original Application No.10/2022(WZ) 

JG 
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R RETAIL VENTURES PRIVATE LIMITED/CE/UAN No.MPCB-CONSENT-0000113825 (24-04-2022 06:34:01 pm)
/QMS.PO6_F01/00 Page 1 of 7

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0//UAN No.0000113825/CE/2204001610 Date: 24/04/2022

To,
R Retail Ventures Pvt Ltd.,
CTS No. 4510, 4510/1, 4523,
Chinchwad, Tal. Haveli, Dist. Pune. Your Service is Our Duty

Sub: Consent to Establish for proposed Residential & Commercial Township
project under Red/LSI Category.

Ref: 1. Environment Clearance accorded by Env. Dept, GoM vide letter
SIA/MH/MIS/53534/2020 dtd. 30/04/2021.

2. Minutes of Consent Appraisal Committee meeting held on 25/01/2022.

Your application NO. MPCB-CONSENT-0000113825
For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal of Authorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Consent to Establish is  granted for  a period upto commissioning of

project or up to 5 year whichever is earlier.
2. The  capital  investment  of  the  project  is  Rs.924  Cr.  (As  per  C.A  Certificate

submitted  by  industry).
3. The Consent to Establish is valid for proposed Residential  & Commercial

Township project named as R Retail Ventures Pvt Ltd., CTS No. 4510, 4510/1,
4523, Chinchwad, Tal. Haveli,  Dist. Pune on Total Plot Area of 95,516.12
SqMtrs  for  Construction  BUA  of  19,745.90  SqMtrs  as  per  Specific  condition
No. B (4) of EC granted dated 30/04/2021 including utilities and services
Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)

1 EC- dtd. 30/04/2021 95516.12 19745.90
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted

(in CMD) Standards to Disposal

1. Trade effluent Nil Nil Nil
2. Domestic effluent 1803 As per

Schedule - I
The  treated  sewage  shall  be
60%  recycled  for  secondary
purposes and remaining shall be
utilized  on  land  for  gardening
and/ or connected to local body
sewer line with water metering
system.
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R RETAIL VENTURES PRIVATE LIMITED/CE/UAN No.MPCB-CONSENT-0000113825 (24-04-2022 06:34:01 pm)
/QMS.PO6_F01/00 Page 2 of 7

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 to S-13 DG Sets of total 12570 kVA 13 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr
No Type Of Waste Quantity &

UoM Treatment Disposal

1 Bio-degradable Waste 7135 Kg/Day OWC followed by
composting facility. Used as Manure.

2 Non-biodegradable Waste 6976 Kg/Day Segregation Handed over to
Auth. Vendor.

3 STP Sludge 258 Kg/Day Drying Used as Manure.
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

treatment and disposal of hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 1300 Ltr/A Recycle By Sale to Auth.
reprocessor

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government agencies.

10. PP  shall  provide  STP  of  adequate  capacity  to  achieve  the  treated  domestic  effluent
standard  for  the  parameter  BOD-10  mg/lit  including  disinfection  facility.

11. The treated sewage shall  be 60% recycled for  secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system.

12. PP shall  provide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

13. PP shall make provision of charging ports for electric vehicles at least 30% of total
available parking slots.

14. PP shall submit BG of Rs. 25 Lakh towards compliance of EC and Consent conditions.
15. This Consent is issued without prejudice to the order passed as may be passed by the

Hon’ble NGT.
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R RETAIL VENTURES PRIVATE LIMITED/CE/UAN No.MPCB-CONSENT-0000113825 (24-04-2022 06:34:01 pm)
/QMS.PO6_F01/00 Page 3 of 7

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 1848000.00 MPCB-DR-7252 11/08/2021 RTGS
Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

3.
Regional  Officer,  MPCB,  Pune  and  Sub-Regional  Officer,  MPCB,  Pimpri  Chinchwad-
They are directed to forfeit the Bank guarantee of Rs. 3,34,900/- towards starting
of construction work without obtaining consent to establish.
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/QMS.PO6_F01/00 Page 4 of 7

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 2010 CMD with MMBR technology for the treatment of 1803
CMD of sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing,  air-conditioning,  cooling  tower  make  up,  firefighting  etc.  and  remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 2508.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application,  you have proposed to provide the Air  pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack
No.

Stack Attached
To APC System Height in

Mtrs.
Type of

Fuel
Quantity &

UoM
S-1 to
S-13

DG Sets of total
12570 kVA

Acoustic
enclosure 7.50 DIESEL 1300 Ltr/Hr

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall  be  provided  with  exhaust  system chimney with  oil  catcher

connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through

ducting.
c) The air conditioner shall  be vibration proof and the noise shall  not exceed 68

dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C2
O/C2R)

Amt of
BG

Imposed
Submission

Period
Purpose

of BG
Compliance

Period Validity Date

1 Consent to
Establish 25 Lakh 15 days

Towards
Compliance
of EC & C

to E
conditions.

Commissioning of
the project or 5
years whichever

is earlier.

Commissioning of
the project or 5
years whichever

is earlier.

** The above Bank Guarantee(s) shall  be submitted by the applicant in favour of Regional
Officer  at  the  respective  Regional  Office  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.
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BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose of

BG
Amount
of BG

Forfeiture

Reason of
BG

Forfeiture

1 Consent to
Establish 3,34,900 15 days

Towards
start of

construction
work without

obtaining
Consent to
Establish.

3,34,900

Towards
violation for

start of
construction
work without

obtaining
Consent to
Establish.

BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG
Returned

NA
SCHEDULE-IV

Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

B
During construction phase, the ambient air and noise quality shall  be
maintained and should  be  closely  monitored through MoEF approved
laboratory.

C
Noise  should  be  controlled  to  ensure  that  it  does  not  exceed  the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  effluents,  air

emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The  firm shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental  Protection  Act  1986  and  Solid  Waste  Management  Rule  2016,  Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall  be provided for  collection of  sewage effluents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal
manholes.  No  sewage  shall  find  its  way  other  than  in  designed  and  provided  collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

5 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant  shall  submit  official  e-mail  address  and any change will  be duly  informed to  the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
10 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.
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UNUSUAL SPACES
AT. SACHIN SUTAR

ARCHffTCTS + INTERIOR DTSIGNTRS

A1 NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRINGI TEMPLE,SENAPATI BAPAT RD. PUNE -411016

To

D^-:^-^l Arei-^-nEBrrrrldr LrttrLtst,

Maharashtra Pollr-rtion Control Boa r"d,

lnn (-an*aruv(4 \r\-I | (rJ | .

3rd flonr, Ir{urnb*i [3un* ftcad,

W*knswadi. Fur':e - 41 1r3*3.

Date:28th April2O22

Reference: Environmental Clearance received vide letter no. SIA/MH/MlS/5353412A2"A dated 30th

April2021.

Subject: Certification of Construction status and area executed at site for plot 4510p and 4513p

Chinchwad Pune, for ongoing residential and comrnerciai projeet.

Respected Sir,

The above-mentioned project has received the IOD sanction vide

BP/Environment/ChinchwadlU2AZO on O8/aU2020 for construction area of 391363sqm for full

potential proposed by the project proponent.

Please note ti-rat the work has be cornrnenceci on site on june 2021 after receiving the [rrvironrrtent

Clearance from MoEF vide application no. SIA/MH/MlS /53534/2020 ciated 30th April 2021.

Basis my certification, plinth CC is being issued by PCMC for Cluster C in 16th Nov 2021 & cluster B on

17th Jan 2A22for Tower C1", C2,C3,81, 82.

The project is approved and issued Commencement Certificate on 6il' Nov 2020 for construction area

19745sqm by Builcliiig Proposai Pirnpri Chirrchwad Municipal Corporation for Tower CL, C2,t3, Bl-, 82

I the architect of the project, certify that till date area constructed at site is 19297sqm for 5 towers

Tower CL, C2, C3, 81, 82.

Yours Sincerely

CA/S5
1 8S39

Ar. Sachin Sutar

Annexure-V
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महारा�� शासन
मालम�ा प�क 9395

गाव/पेठ  :    �चचवड तालुका /न.भू.का.  :   नगर भूमापन अिधकारी ,  �पपरी -
�चचवड िज%ह ा   :    पुणे

नगर  भुमापन 'मांक िशट  नंबर +लॉट
नंबर -े�  चौ.मी. धारणािधकार शासनाला  िदले%या  आकारणाचा  �कवा  भा2ाचा  तपिशल

आिण  3या4या  फ़ेरतपासणीची   िनयत  वेळ
4510 130 103588.22 क

सुिवधािधकार
ह >काचा   मुळ  धारक
वष@ : 1980

H
[ कुपर इंजीिनअरEग िलमीटेड ] 
(खरेदीने)

पJेदार
इतर भार
इतर शेरे

िदनांक Kयवह ार  खंड 'मांक
निवन धारक(धा )
पJेदार  (प )  �कवा

भार
सा-ाकंन

�
|26/07/1988
|
|
|
�

मा. Oयुडीशीयल हायकोट@  मंुबई यांज कडील कंपनी िपटीशन अज@ नं -178/79 व कंपनी अज@ नं - 41/79 िद -
26/2/81 चा िनण@य व फे.फा. नं -6367 व 7/12 व जबाब व इ. द. आ. िद . 26/7/88 ने नाव दाखल .

H
वालचंद नगर
इंडS�ीज िल

सही-
12/08/1988
िज. िन. भू. अ. तथा न.
भू. अ. �प. �च.

�
|
|
|
|
�

�
|16/05/1995
|
|
|
�

अंडर से'ेटरी गKह@मUट ऑफ इंिडया यांचे कडील नं -14 (13) ce -scs निव िद%ली 15 जुन 89 व मा.जॉईट डायरे>टर
ऑफ इंडS�ीज (U LC) यांचे कडील आदेश नं - ULC/ C -45 /MC/DC /CAD /13034 िद . 4/8/87 अ`वये जबाब व इ
.द आदेशाने नaद दाखल केली .SI

H
द dिमयर
अ◌ॅटोमोबाइलस िल

सही-
09/06/1995
िज. िन. भू. अ. तथा न.
भू. अ. �प.�च.

�
|
|
|
|
�

04/03/2002 मा.िव.भू.स अिधकारी िव.घ.' - 1 जा. ' - एल.ए>यू /एस.यु -1 /103/447 िद -16/1/2002 अ`वये -े� 7868 चौ
.िमटर दुiयम सुिवधा कU j (आ .' - 180) व इकडील द+तरी आदेश िद - 4/3/2002 अ`वये नaद केली .

H
�पपरी �चचवड
महानगरपािलका

फ़ेरफ़ार 'ं.68 dमाणे
सही-
04/03/2002
न. भू. अ. �प. �च.

15/03/2002
मा. िव. भू. सं. अिधकारी िव. घ. '. 1 / जा. '. एल. ए. >यू. एस. यु. 1/103/447 िद. 16/1/2002 अ`वये व िद.
4/3/2002 चे नaदीलगत व भूसंपादन मो. र. नं. 141 / 99 चे लगत 23.6 चौ. मी. -े� म. न. पा. ने ताkयात घेतलेने �प.
�च. म. न. पा. चे नावे नaद केली .S.I.

फ़ेरफ़ार 'ं.69 dमाणे
सही-
15/03/2002
न. भू. अ. �पपरी
�चचवड

18/02/2003
मा. िज%हािधकारी पुणे यांचेकडील आदेश '. न. भू. 1 / -े� दुlSती / एस. आर. 151 / 2002 िद. 21/12/2002
अ`वये म. ज. म. अिधिनयम 1966 कलम 106 अ`वये �चचवड न. भू. '. 4510 चे मूळ -े� 10300 चौ. िम. ऐवजी -े�
2.19.580.0 चौ. िमटरची नaद करणेत येत आहे.

फ़ेरफ़ार 'ं.104 dमाणे
सही-
18/02/2003
न. भू. अ. �पपरी
�चचवड

25/03/2003
मा. शहर अिभयंता �पपरी �चचवड म. न. पा. �पपरी �चचवड यांचेकडील '. �चचवड / 168 / 2001 िद. 16/8/2001 चे
मंजूर रेखांकन मो. र. नं. 17/2001 चे लगत 4510/1 अशी पोटिवभाजनाने Sवतं� िमळकत पि�का उघडणेत आली व
4510 चे -े� 107804.40 चौ. िम. कायम केले.

फ़ेरफ़ार 'ं.108 dमाणे
सही-
25/03/2003
न. भू. अ. �पपरी
�चचवड

20/10/2009

बोजा नaद - मा.सह.दु.िन.हवेली ' 17 पूणे यांचेकडील नaदणीकृत दSत ' 8426/09 िद.18/9/2009 महारा��
शासन महसुल व वन िवभाग यांचेकडील अिधसुचना ' ई एन िट 1099/ d ' 76/िट 1 िद.4/1/2003 व
मा.िज%हािधकारी पूणे करमणुक व करशाखा यांचेकडील प� ' फ क म /4/ का वि◌/14/10/09 व 25/8/09 नूसार
बहुिवध िच�पटगृह संकुल4या जमीनी व संकुल सुp झा%या4या िदनांकापासून 10 वषr4या कालावधीकरीता बोजा नaद
दाखल करणे कामी नaद केली.

सह दु.िन.
हवेली 17

8426/2009
18/09/2009

E
महारा�� शासन

फ़ेरफ़ार 'ं.497 dमाणे
सही-
20/10/2009
न. भू. अ. �पपरी
�चचवड

13/09/2010
रSताpंदी - मा.उपसंचालक नगररचना,म.न.पा �पपरी �चचवड पुणे यांचेकडील प� './नरिव/कािव/1अ/31/08
िद.27/3/08 व ताबा पावती`वये,तसेच इकडील िद.13/9/2010 रोजीचे मंजुर िटपणी`वये रSता रंदीने बािधत
3048.00 चौ.मी.-े� मुळ -े�ातुन वजा कlन म.न.पा �प.�च.कडे वग@ केले.

H
�पपरी �चचवड
महानगरपािलका
�पपरी पुणे

फ़ेरफ़ार 'ं.571 dमाणे
सही-
13/09/2010
न. भू. अ. �पपरी
�चचवड

�
|19/03/2012
|
|
|
�

बोजा नaद - कर वसुली अिधकारी रUज 3 पूणे यांचेकडील प� 'मांक PN/ITO/Wd .q ( I )/Attachment/2011-12/3
िद.29/7/2011 व 3या सोबतचे सहप�े, इकडील िटपनी मंजुर िद.14/3/2012 इ.नूसार �ीमती आशादेवी
सुिशलकुमार आगरवाल यांनी र.l.4,81, 50, 000/- इतके आय कर भरलेली नसलेने इतर ह>कात आयकर िवभाग
यांचे नावांची बोजा नaद दाखल केली.

E
आय कर िवभाग

फ़ेरफ़ार 'ं.741 dमाणे
सही-
19/03/2012
न. भू. अ. �पपरी
�चचवड

�
|
|
|
|
�
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30/04/2015
मा.जमाबंदी आयु>त आिण संचालक भूिम अिभलेख (म.राOय) पुणे यांचेकडील पिरप�क '.ना.भू.१/िम.प./अ-री
नaद/२०१५ पुणे िद.१६/२/२०१५ व इकडील आदेश '.न.भू.�चचवड/फे.'1171 िदनांक 30/04/2015अ`वये केवळ
चौकशी नaदवहीवरील -े� व िमळकत पि�केवरील -े� मेळात असलेने िमळकत पि�केवर नमूद अंकी -े�अ-री पाच
हजार चोवीस दशांश दहा चौ.मी दाखल केले.

फ़ेरफ़ार 'ं.1171
dमाणे
सही-
30/04/2015
न.भू.अ. �पपरी �चचवड

08/12/2015
बोजा कमी नaद - मा. टॅ>स िरकKहरी ऑफीसर यांचेकडील आदेश '.No/PN/TRO-5/Release/2014/15 िद.
24/03/2015 अ`वये �ीमती आशादेवी सुिशलकुमार आगरवाल यांनी र.p.4,81,50,000/- इतका आयकर भरणा
केलेला असलेने सदर िमळकतीवरील आयकर िवभागाची बोजानaद कमी केली.

फ़ेरफ़ार 'ं.1237
dमाणे
सही-
08/12/2015
न. भू. अ �पपरी-
�चचवड

�
|24/01/2017
|
|
|
�

मा. भुिम संपादन िवशेष अिधकारी िवशेष घटक '.1 �पपरी पुणे 18 यांचेकडील dकरण िव.भु.सं.अ.िव.'. 1/183
Chinchwad यांचेकडील संपादनाने मौजे �चचवड येथील �लक रोड ते िdिमयर कंपनी या 45 मीटर रS3यासाठी सदर
िमळकतीचे -े� 4216.18 चौ.मी इतके संपादीत झालेने सदर िमळकतीमधुन संपािदत -े� कमी करणेकामी नaद केली.

H
�पपरी �चचवड
महानगरपािलका

फ़ेरफ़ार 'ं.1430
dमाणे
सही-
24/01/2017
न. भू. अ �पपरी-
�चचवड

�
|
|
|
|
�

�
|19/08/2017
|
|
|
�

संपादन नaद - भु. सं.िव.अ. िव.घ.'.2 �पपरी पुणे यांचे LAQ/SU-2/17 िद. 30/1/86 चे िनवाडयानुसार सदर
िमळकतीमधील 5024.1 चौ.मी इतके -े� 61 मी रोड वायडEगसाठी संपादीत झालेने संपािदत -े� कमी कpन 3यावर
िप.�च.म.न.पा यांचे नाव दाखल केले.

H
�पपरी �चचवड
महानगरपािलका

फ़ेरफ़ार 'ं.1519
dमाणे
सही-
19/08/2017
न. भू. अ �पपरी-
�चचवड

�
|
|
|
|
�

21/11/2019

खरेदीने - स.दु.िन.ह.'. 11 कडील र.द.अ.नं. 16442/019 िदनांक 11/09/19 व स.दु.िन.ह.'. 11 कडील र.द.अ.नं.
16439/019 िदनांक 11/09/019 रोजीचे खरेदी खताचे अवलोकन केले. असता िdिमयर िलिमटेड तफ�  चेअरमन आिण
मॅने�जग डायरे>टर �ी. मै�ेय दोषी यांनी �चचवड येथील न.भु.'. 4513 -े� 2123.125 चौ.मी व न.भु.'. 4510 -े�
95516.12 चौ.मी िवग� िरटेल KहUचर dायKहेट िलिमटेड तफ�  �ी. संजय दुबे यांना खरेदीने िदलेने 3याdमाणे िमळकत
पि�केवर नaद दाखल केली. सा.नं.4513

H
[ िवग� िरटेल KहUचर
dायKहेट िलिमटेड तफ�
]

[ �ी. संजय दुबे ]

फ़ेरफ़ार 'ं.1878
dमाणे
सही-
21/11/2019
न. भू. अ �पपरी-
�चचवड

03/03/2020
आदेशाने नaद - मा. िज%हा अधी-क भूिम अिभलेख, पुणे या कायrलयाकडील '. नं.भू./ का.िव 535/ पुन�वलोकन
�चचवड/19 िद. 31/12/2019 चा आदेश व इकडील '. न.भू.अ.�प. �च/प.भू. 6/ पुन�वलोकन नो.'. /2020 िद.
03/03/2020 4या आदेशाने िद. 24/01/2017 ची नaद र� करणेत आली.

फ़ेरफ़ार 'ं.2009
dमाणे
सही-
03/03/2020
न.भुअ.�पपरी.�चचवड

25/11/2020
आदेशाने नaद- मा. िज%हा अिध-क भुिम अिभलेख पुणे या कायrलयाकडील '.न.भु./का.िव. 1072/पुन�वलोकन
�चचवड/2020 िद. 3/11/2020 या आदेश व इकडील './न.भु/ पुन�वलोकन �चचवड/प.भु./6/2020 िद.
24/11/2020 4या आदेशाने �स.स.नं. 4510,4513 वरील फे.'. 1519 िद.19/8/17 ची नaद र� करणेत आली.सा.
नं.4513

फ़ेरफ़ार 'ं.2050
dमाणे
सही-
25/11/2020
न.भुअ.�पपरी.�चचवड

25/11/2020
मा.भुिम संपादन िवशेष अिधकारी, िवशेष घटक '. 1. �पपरी पुणे-18 यांचेकडील dकरण िव भु स अ.िव.अ./1/183
�चचवड यांचेकडील संपादनाने मौजे �चचवड येथील �लक रोड ते िdिमयर कंपनी या 45 मीटर रS3यासाठी सदर
िमळकतीचे -े� 1168.18 चौ.मी इतके संपादीत झालेले सदर िमळकतीमधून संपादीत -े� कमी करणेकामी नaद
केली.

H
�पपरी �चचवड
महानगरपािलका

फ़ेरफ़ार 'ं.2051
dमाणे
सही-
25/11/2020
न.भुअ.�पपरी.�चचवड

09/02/2022
िवशेष फेरफार नावात बदल नaद - नगर भूमापन अिधकारी /उप अधी-क भूमी अिभलेख , �पपरी �चचवड यांचे कडील
आदेश 'ं. : '.न.भु/बा.'.50 िद. : 20/01/2022 अ`वये आर िरटेल KहUचस@ dाKहेट िलिमटेड यां4या अजr नुसार व
कंपनी रिजS�ार यं4याकडील dमाणप�ा नुसार िवग� िरटेल KहUचर dायKहेट िलिमटेड या कंपनीचे नाव बदलुन आर
िरटेल KहUचस@ dाKहेट िलिमटेड करणेकरीता नaद घेजली.

H
आर िरटेल KहUचस@
dाKहेट िलिमटेड
  103588.22 चौ.मी 

फ़ेरफ़ार 'ं.3127
dमाणे
सही-
09/02/2022
न.भू.अ. न.भू.अ.,
�पपरी-�चचवड

िह िमळकत पि�का (िदनांक 2/9/2022 4:23:04 PM  रोजी) िडजीटल Sवा-रीत केली अस%यामुळे 3यावर कोण3याही सही िश>याची आव�यकता नाही. िमळकत
पि�का डाऊनलोड िदनांक 2/9/2022 4:34:14 PM
वैधता पडताळणी साठी http://aapleabhilekh.mahabhumi.gov.in/DSLR/propertycard या संकेत Sथळावर जाऊन 2519100004983917 हा 'मांक वापरावा.
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महारा�� शासन
मालम�ा प�क 9398

गाव/पेठ  :    �चचवड तालुका /न.भू.का.  :   नगर भूमापन अिधकारी ,  �पपरी -
�चचवड िज%ह ा   :    पुणे

नगर  भुमापन 'मांक िशट  नंबर +लॉट
नंबर -े�  चौ.मी. धारणािधकार शासनाला  िदले%या  आकारणाचा  �कवा  भा2ाचा  तपिशल

आिण  3या4या  फ़ेरतपासणीची   िनयत  वेळ
4513 89 2123.12 क

सुिवधािधकार
ह >काचा   मुळ  धारक
वष@ :
पAेदार
इतर भार
इतर शेरे

िदनांक Cयवह ार  खंड 'मांक
निवन धारक(धा )
पAेदार  (प )  �कवा

भार
सा-ाकंन

�
|31/10/1996
|
|
|
�

मा. अ. भू. पुणे यांचे कडील आदेश '. / न. भू. 1 / का. िव. 572 / 96 पुणे िद. 12/7/96 व इ. द. आ. '. न. भू. /प. भू. 6
/ फे. चौ. / 96 अLवये -े�, स�ा Mकार व धारक सदरी नNदी दाखल के%या.

H
िद Mिमयर
अटोमोबाइ%स िल

सही-
31/10/1996
न. भू. अ. �पपरी
�चचवड

�
|
|
|
|
�

04/03/2002 मा. िव. भू. स. अिधकारी वि◌. घ. '. 1 जा '. एल. ए>यू. / एस. यू. / 103 / 448 िद. 16/1/2002 अLवये 10720.00
चौ. मी. -े� दुTयम सुिवधा कU V (आ. '. 180) व इकडील द+तरी आदेश िद. 4/3/2002 अLवये नNद घेतले.

H
�पपरी �चचवड
महानगरपािलका

फ़ेरफ़ार 'ं.68 Mमाणे
सही-
04/03/2002
न. भू. अ. �पपरी
�चचवड

15/03/2002
मा. िव. भू. सं. अिधकारी िव. घ. '. 1/ जा. '. एल / ए. >यू. एस. यू. 1/103/ 440 िद. 16/1/2002 अLवये व िद.
4/3/2002 चे नNदीलगत व भूसंपादन मो. र. नं. 141/99 चे लगत 1116.5 चौ. मी -े� म. न. पा. ने ताWयात घेतलेने �प.
िच. म. न. पा चे नांवे नNद केली. S.I

फ़ेरफ़ार 'ं.705 Mमाणे
सही-
15/03/2002
न. भू. अ. �पपरी
�चचवड

18/02/2003
मा. िज%हािधकारी पुणे यांचेकडील आदेश '. न. भू. 1 / -े� दुZ[ती / एस / आर / 151/ 2002 िद. 21/12/2002
अLवये म. ज. म. अिधिनयम 1966 कलम 106 अLवये �चचवड न. भू. '. 4513 चे मुळ -े� 19300 चौ.मी. ऐवजी -े�
13.959. 625.00 चौ. मी. ची नNद करणेत आली.

फ़ेरफ़ार 'ं.105 Mमाणे
सही-
18/02/2003
न. भू. अ. �पपरी
�चचवड

20/10/2009

बोजा नNद - मा.दु.िन.ह.' 17 पुणे यांचेकडील नNदणीकृत द[त ' 8426/09 िद.18/9/2009 महारा�� शासन महसूल
व वनिवभाग यांचेकडील अिधसुचना ' इएन िट /1099 /M ' 76/1 िद.4/1/2003 व मा.िज%हा अिधकारी पूणे
करमणुक व कर शाखा यांचेकडील प� ' फ>त अ/4/कािव/1410/09 िद.25/8/2009 नूसार बहूिवध िच�पटगृह
संकुला4या जमीनीवर संकुल सुZ झा%याचे िदनांकापासून 10 वष_4या कालावधीसाठी बोजा नNद दाखल करणेकामी
नNद केली.

सह दु.िन.
हवेली 17

8426/2009
18/09/2009

E
महारा�� शासन

फ़ेरफ़ार 'ं.479 Mमाणे
सही-
20/10/2009
न. भू. अ. �पपरी
�चचवड

�
|19/03/2012
|
|
|
�

बोजा नNद - कर वसुली अिधकारी रUज 3 पूणे यांचेकडील प� 'मांक PN/ ITO/Wa .q (1) /Attachment/2011-
2012/3 िद.29/7/2011 व 3या सोबतचे सहप�े इकडील िटपनी मंजुर िद.14/3/2012 इ.नूसार oीमती आशादेवी
सुिशलकुमार आगरवाल यांनी र.Z. 4,81 ,50 000/- इतके आय कर भरलेली नसलेने इतर ह>कात आयकर िवभाग
यांचे नावाची बोजा नNद दाखल केली.

E
आय कर िवभाग

फ़ेरफ़ार 'ं.741 Mमाणे
सही-
19/03/2012
न. भू. अ. �पपरी
�चचवड

�
|
|
|
|
�

30/04/2015
अ-री -े� नNद - मा. जमाबंदी आयु>त आिण संचालक भूिम अिभलेख ( म. राpय ) पुणे यांचे कडील './ना.भू./ िम.प.
अ-री नNद/2015 पुणे िद. 16/02/2015 चे पिरप�काLवये -े�ाची अ-री नNद घेतली. अ-री -े� - तेरा हजार नऊशे
एकोणसाठ दशांश बास�ठ चौ.मी

फ़ेरफ़ार 'ं.1171
Mमाणे
सही-
30/04/2015
न. भू. अ �पपरी-
�चचवड

09/12/2015
बोजा कमी नNद - मा.टॅ>स िरकCहरी ऑफीसर यांचे कडील आदेश '. No/DN/TRO-5/Release/ 2014-15 िदनांक
24/3/2015 अLवये oीमती आशादेवी सुिशलकुमार आगरवाल यांनी र.y. 4,81,50,000/ इतका आयकर भरणा
केलेला असलेने सदर िमळकतीवरील आयकर िवभागाची बोजा नNद कमी केली.

फ़ेरफ़ार 'ं.1237
Mमाणे
सही-
09/12/2015
न. भू. अ �पपरी-
�चचवड
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�
|19/08/2017
|
|
|
�

संपादन नNद - भु.सं.िव.अ.घ.'.2 �पपरी पुणे यांचे LAQ/SU-2/17 िदनांक 30/1/86 चे िनवाडयानुसार 2705.00
चौ.मी -े� हे 61 मी. रोडवायड}गसाठी संपािदत झालेने संपािदत -े� कमी कyन 3यावर �प.�च.म.न.पा यांचे नाव
दाखल केले.

H
�पपरी �चचवड
महानगरपािलका

फ़ेरफ़ार 'ं.1519
Mमाणे
सही-
19/08/2017
न. भू. अ �पपरी-
�चचवड

�
|
|
|
|
�

21/11/2019 खरेदीने - न.भू.'.4510 यास िलिहले शेरे Mमाणे

H
[ िवग� िरटेल CहUचर
MायCहेट िलिमटेड तफ�
]

[ oी. संजय दुबे ]

फ़ेरफ़ार 'ं.1878
Mमाणे
सही-
21/11/2019
न.भुअ.�पपरी.�चचवड

25/11/2020
आदेशाने नNद - मा. िज%हा अिध-क भुिम अिभलेख पुणे या काय_लयाकडील '.न.भु./का.िव. 1072/पुन�वलोकन
�चचवड/2020 िद. 3/11/2020 या आदेश व इकडील './न.भु/ पुन�वलोकन �चचवड/प.भु./6/2020 िद. 24/11/2020
4या आदेशाने �स.स.नं. 4510,4513 वरील फे.'. 1519 िद.19/8/17 ची नNद र� करणेत आली.

फ़ेरफ़ार 'ं.2050
Mमाणे
सही-
25/11/2020
न.भुअ.�पपरी.�चचवड

09/02/2022
िवशेष फेरफार नावात बदल नNद - नगर भूमापन अिधकारी /उप अधी-क भूमी अिभलेख , �पपरी �चचवड यांचे कडील
आदेश 'ं. : '.न.भु/बा.'.50 िद. : 20/01/2022 अLवये आर िरटेल CहUचस@ MाCहेट िलिमटेड यां4या अज_ नुसार व
कंपनी रिज[�ार यं4याकडील Mमाणप�ा नुसार िवग� िरटेल CहUचर MायCहेट िलिमटेड या कंपनीचे नाव बदलुन आर
िरटेल CहUचस@ MाCहेट िलिमटेड करणेकरीता नNद घेजली.

H
आर िरटेल CहUचस@
MाCहेट िलिमटेड
  2123.12 चौ.मी 

फ़ेरफ़ार 'ं.3127
Mमाणे
सही-
09/02/2022
न.भू.अ. न.भू.अ.,
�पपरी-�चचवड

िह िमळकत पि�का (िदनांक 2/9/2022 4:23:04 PM  रोजी) िडजीटल [वा-रीत केली अस%यामुळे 3यावर कोण3याही सही िश>याची आव�यकता नाही. िमळकत
पि�का डाऊनलोड िदनांक 2/9/2022 4:35:04 PM
वैधता पडताळणी साठी http://aapleabhilekh.mahabhumi.gov.in/DSLR/propertycard या संकेत [थळावर जाऊन 2519100004983918 हा 'मांक वापरावा.
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Annexure-VIII

Photograph-1: Status of construction of building 
project.  

Photograph-2: Preservation of top soil. 

Photograph-3: Transplanted trees along the 
boundary long with nomenclature/numbering.  

Photograph-4: Transplanted trees along the 
boundary long with nomenclature/numbering.  
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